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IN THL CENTRAL ADMINISTRATIVE TRIBUNAL
FRINCIPAL BENCH, DELHI

ReA. No,209/01

! G;Ao

No.1207/88

b7 ~ - -
Re S, Sharma

Union of India
and Another

CORAM
ean

THE HON'BLE NR. JUSLTICE RAM ral
THE HON'BLE MR, Z.P. GUFIA, Mfﬂ
LCOUNSEL:

20th November, 1991

OA No.1207/88 on 9-10-91,

Date of decision: R Gl G

essssApplicant
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SINGI,

IBER(A) .

VICE=-CHAIRMAN,

ces.sfor the Applicant.

The review application
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as been filed on
agalnst the order passed in

It has been mentioned in the

R.A that the order passed on 9-10=91 was recéived

by the applicant on 22-=10-91.

registe

annex

2.

ed,

red envelope bearing the

Rule 17 of the Central Admindistrative Tribunal

(Procedure) Rules, 1987 clegrly lays down that

'no petition for review shall be
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t is filed within thirty days
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order of which the review is so sought'. The

udgement was pronounced by the Bench on 9=-10-91
and the application is barred by time, It is;

L 1

therefore,dismissed,

u.P UU:‘I’A) .7 ”2/7"
MEMBER(A) / /

For kind consideration,

Honfble Justice Shri Ram Pal Singh,
Vice-Chairman,
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